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	 o one present.for the applicant. The 

case is adjourned to 1.11. 1996 for admjsjon, 

K. D. Saha ) 	. 	 ( V. N. Mehrotra ) 
Member (A) 	 Vjce_Chejrm&n 

LIPS. 	 . 

2.11.11.96; 	No body appears on behalf' of the applicant today 

alsO. The 0A is dismi'ssed for' default. 

/C8s/ 	 . 	 (V.N. Mehrotra) 

Vice-chairman 

03/09.097 	- 
Shrj S.Garjdhj, counsel for.thepplicart. 

ThjsM.A. has beenrncwed for recal1ir the  

order, dated 01.11.1996 by whicht 	O.A. No. 412/96 

was dismissed for default. 

out' 
Sufficient grourd hs been madeforecallirYg 

that oner which accordingly,  i allowed. Order,, datea 

01.11.1996 is hereby recalled. The Q.A•  i40 •  412/96 

is restored to its original position. The M.A. is 
acordingiy disposed of. 

The O.AN0  412/96 he listed on 3 .01199." 

for adrn iss ion. 	
. 	\j 

(v N.M 11!±ra) 

Vice_( hajan 

/31.01. 97 

YJ 

Shrj S.ancjhi, 1earni counsel tor the applicant. 
Ljst the case on 14.02.1997 for admission 

as reqLested by the co urse1 for ti applicat. 

(v . N. Meb rot ra 
vjce-Chajin 



OA - 412/96 

5./ 14.2.97. 	Shri D. Kumar, the counsel for the pplicant. 

Heard learned counsel forthe applicant on the 

question of admission. Admit. Issue noti es to the 

respondents to file written statement wi hiri four weeks. 

Rejoinder, if any, may be filed within tiro weeks thereafte/ 

List this case on 28.4.97 before the Reg strar for 

completion of record. 

/CBS/ 

6/24. 4. 1997 

ILA  

F• A/i MP. 

7/27.5.1997 

MPS.  

(V ,N J ?4ehrotra).  

Vicfchairmar 

Shri S.P.Ray,' advocate appears for the 

applicant. Notices cild not be issed to the 

respondents as requisites we're not fkled  by the 

applicant. The learned counsel is agjain directed 

to file requisites within a week. Pt u on 27.5. 1997 

'for filing W/s and.SR. 	 • 

(JS. .inha) 
.Registrar I/c 

The learned counsel for the applicant is 
present. None for the I

respondents. Notices were 
issued to the respondents no.1 and 2 on 5.5. 1997• 

SRs are stiil awaited. Put up on 10. .l997or 
sR a&W/s. 	 , 

- ccsinha ) 
Dy.Fegistrar I/c 



U/S not filed so far. Four weeks further time 

is allowed for the same. Rejoinder may be filed within 

two ijeeks theéafter. List it on 10.7.98f 	direction. 

(V.N. Mehrotra) 

Vice—chairman 

15./ 16.2.99. 	None for the parties. w/s has been filed. Rejoinr 

if any, may be filed within two weeks. List it on 

6.5.99 for direction. 

/CBS/ 	(LAKSHM 'A) 	 PAASAP  
1EiiBER (j) 	 IIEI98CR (A) 

16./ 65.99. 	None for the applicant. The learned counsel for the. 

\ respondents is, of course, present. U/S has already been filed. 

Let iAt 	fixed on 26.7.99 for hearing. 

BS/ 	 (s. Z ~-AN) 
I'1EP1BER (A) 	 VICE.€HAIRAN 	: 

17/26.7.99 List for hea ing on 23 .8.99 for want, of. time. 

( 	 Tha
LXHmingliana 

) 
Member (A) 

19.1 23.8.99. 

For •T

.H 

t of' time, list it on 20.9.99 for hearing. 

/C13S/ 	(L1INGLIA 	 S. NARAVAN) 

MU'IBER (A) 	 VICC—CHAIRIIAN 

- -, 



0. A•  412/96 

9.7 	 Noef or the parties. No W/s has yet be en 

filed. Put up on 5.8.1997 for fIling 	as a last 

chanc€..'. 

( S.  .Sinha ) 
D.Registrr I/c 

97 	 flone for the partIes. W/s has not yet been 

filed though sufficient time was given therefore. 

In the circumstances, let this pljcatjon be 
listed before the Hon'ble Bench for direction 

on 1 2.8.1997. 

8/10. 7..1 

S. 	 - 	 .. 	LJY,Kegjstrar I/c 

W/S not filed so far. Four weeks further time 

is allowed for the same. Rejoinder, if any, may be filed 

within two weeks thereafter. List it on 13.10.97 ,çor 

....... 
(/.N. Plehrot 

. . 	
. 	Vic)_chairm 

	

cf 13.10.97. 	 List it on 16.12.97 for direction, 

/cos/ 	
(v.N. Iehrotra)'. 

Vice-chairman 

	

16.12.97. - 	w/s not filed so far. Four weeks furLhr time 

is allowed for the same. Rejoi der may be filed within 

two weeks thereifter. List it on: 17.2.98 for q'reetion. 

(V.N. Mehrotra) 

'Vice-chajrman 

13/17.02.93 a  W/s. not •file so far. Four weeks turther time 

is allowea for the last time. Rejoinder, if any, may 
be filed within two weeks thereafter. 

List on 28.04.1998fOr diretion.\J 

(V.N.Mehrotra) 
Vice-Chajan 



fl 	- 	 Q.A. No.412/96 

14/20.09.99 FOr want of time* the hearingi.adjo 
to 0211199, 

(Iingiiana' 	 (S. azan) 

	

SKY 	MemberA) 	 Vice-Chairman 

15/02.11.99 For want of time, the hearing is adjou 

(z\

to 

 2 

1,12 • 1999, 

.HminQliafla) 	 (S .Narayan) 

	

SKY 	Member.() 	 Vicechairmafl 

16/21.12.99 For want of time, the hearing is 
to 8.010OOkadjourned 

yliana) 	 arayan) 

SKY 	 rrber(A) 	 Vice_Ua1rTfld 

17/2.1,2000 	 As D.B. is natvailb1e, list it for 
hearing on 7 • 3.2.000. 

t 

Member (A) 

	

18/7.3.2000 	None for the parties. 

List it for hearing on 7.4.2000 

- 	
L— 

AKJ 	(L.JHA) 	 (L.R.K.E'RASAD) 



18/7.4,2000 

V AKJ 	I (L.Hi
\
iILJGIIANA) 	 (L.JHA) 
I'Bi.R(A) 	 MEMBER (J) 

19/29,5,2000 None for the applicant. 

None for the Pvt. respondent. 

Sh. H,P.Slngh, 'ASC, for the respondents. 

It appears that WS has filed as far back as 

on' 28.i.99. No appearance is made on behalf of 

th applicant fort iast several dates. It shoes that 

the applicant has get no interest in prosecuting 

the OA. Accordingly the OA is dismissed for default 

AKJ (L jHMINGL IA A 	• 	• 	(L .J HA) 
MEER( A) 	- 	MEMBER (J) 


